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fD r. K . t .  Rao]
The original estimate was Rs. 90 crores 
and now it is Rs. 180 crorcs. The estimates 
have gone up in each one of these projects. 
There are many factors which are outside 
the control of the Ministry of Irrigation 
and Power, like, the rise in cost and 
prices. If there is a  tax on steel, aluminium 
and alt that, naturally, the whole cost 
goes up. The cost of every project goes up. 
The cost of rural electrification goes up. 
W hat we can do with Rs. 10 crores ; we 
will not be able to do half that work.

What I submit is we are trying to do 
as much as possible. Take, for example, 
Rajasthan. What about the loss suffered 
by Rajasthan. The Rajasthan Canal Stage II 
is not yet being s arted. It requires 
Rs. 90 crores. Unless they do that, there 
is a  loss to them. One has got to do the 
best with the resources available. The hon. 
Member talks o f getting more funds and 
all that. We want more money. If you 
require the money only for irrigation and 
power, then you can get more But you 
ask for monoy for everything, for education, 
and ail that. There is a limit to that. 
What I submit is that it is a very serious 
matter. In  the matter of irrigation and 
power, the Ministry has to go a long way 
and that requires money. These are the 
two sectors in which considerable money 
is being spent also.
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DR. K. L RAO ; As I have submitted 
already, apart from the Fourth Plan 
provision that has been made for the 
conservation of Beas water, we require 
Rs. 210 crores more than what is provided 
in the Fourth Plan and for the control of Ravi 
waters by construction of the Thain Dam, 
we require another Rs. 90. crores. In all, 
Rs. 300 crores arc required outride the Plan 
provision to be made for the Fourth Plan. 
If  that money is found, 1 can assure 
the House that wc will complete all the 
works and see that not a drop of water 
is wasted, within 5 years.

SHRI BIRENDER SINGH RAO : We 
arc not at all satisfied by the statement 
of the Minister. We have a right to ask 
for clarification.

MR. SPEAKER : No, Sir. I am not 
prepared for that.
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PAPERS LAID ON THE TABLE

R eview  a n d  A n n u a l  K ip o r t  rb . 
S in g a r e n i C o llier ies  C o . L t d . 

a n d  A lu m in iu m  (C o n t r o l) 
A m d t . O r d e r

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) ; 1 beg to 
lay on the Table—

(1) A copy each of the following 
papa* (Hindi and English versions) 
under sub-sectticm ({) of section 
619A of the Companies Act, 
1956

(i) Review by the Government 
on the working of the
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Slngareni Collieries Company 
Limited, for the year 1969-70.

(ii) Annual Report of the 
Singareni Collieries Company 
Limited, for the year 1969-70 
along with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library See No. LT- 
362/7 l.J

<2) A copy of the Aluminium (Control) 
Amendment Order, 1971 (Hindi 
and English versions) published in 
Notification No. S. O. 2084 in 
Gazette of India dated the 24th 
May, 1971, under sub-scction (6) 
of section 3 of the Essential 
Commodities Act, 1955. [Placed  
in L ibrary . See No. LT-363/71.J

N o t i f i c a t i o n s  u n d e r  E s s e n t i a l  
C o m m o d it ie s  A c r  a n d  A c c o u n t s  

o f  N. C. D. C .

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ K H A N ): On
behalf of Shri Annasahib P. Shinde, I beg 
to lay on the Table—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (6) 
of section 3 of the Essential 
Commodities Act, 1935

(i) The Orissa Rice (Movement 
Control) Second Amendment 
Order, 1971, published in 
Notification No. G. S. R. 
687 in Gazette of India dated 
the 7th May, 1971.

(ii) The Roller Mills Wheat 
Products (Ex-mill) Price 
Control (Amendment) Order, 
1971, published in Notification 
No. G . S. R. 890 ill Gazette 
of India dated the 31st May,
1971.

Price Control (Amendment), 
Order, 1971, published in 
Notification No. G. S. R. 891 
in Gazette o f India dated the 
31st May, 1971. [Placed in 
library. See No. LT-364/ 
71.]

(2) A copy of the Certified Accounts 
(Hindi and English Versions) of 
the National Cooperative Develop
ment Corporation, New Delhi, 
for the year 1969-70 along with the 
Audit Report thereon, under sub
section (4) of section 17 of the 
National Cooperative Development 
Corporation Act, 1962. [Placed 
in Library. See No. LT-365/ 
71.J

I n d u s t r ia l  E m pl o y m e n t  A m d t . 
R u les  a n d  E m plo y ees  S t a te  

I n s u r a n c e  A m d t . R u l*s

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOV1ND 
VERMA) : 1 beg to lay on the Table—

(1) A copy of the Industrial Employ
ment (Standing Orders) Central 
(Amendment) Rules, 1970 (Hindi 
and English versions) published in 
Notification No. G. S. R. 732 in 
Gazette of India dated the 22nd 
May, 1971, under sub-section (3) 
o f section 15 of the Industrial 
Employment (Standing Orders) Act, 
1946. [Placed in Library, See 
No. LT-366/71.]

(2) A copy of the Employees’ State 
Insurance (Central) Amendment 
Rules, 1971 (Hindi and English 
versions) published in Notification 
No. G. S. R. 362 in Gazette of 
India dated the 20th March, 1971, 
under sub-section (4) o f section 95 
of the Employees' State Insurance
Act, 1943. {Placed in Library, 
See No. LT-367/71.)

(iii) The Delhi Roller Mills Wheat 
Products (Ex»miil and Retail)


